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OFFICE OF THE SECRETARY-CUM-COMMISSIONER (LABOUR) W
LABOUR DEPARTMENT, GOVT. OF NCT OF DELHI S JUDGE,
5, SHAM NATH MARG, DELHI-110054
COURT,
F. No. Addl. LC(11)/Misc./2012/Lab/2022/Part File/Vol 111/ #7a4  Dated: ¢ /¢ % Lda.95 -110002
ORDER

1. Whereas, Ld. Presiding Officer, Labour Court-V, Court No. 307, Rouse Avenue
District Court, New Delhi has requested to transfer the case titled as Sabuj Lata
v/s M/s Shakti Enterprises (LIR No. 667 /22) from the court of Ld. Presiding
Officer, Labour Court-V, Court No. 307, Rouse Avenue District Court, New Delhi
to concerned Labour Court having jurisdiction of South-West District.

2. And whereas, the request of Ld. Presiding Officer, Labour Court-V, Court No.
307, Rouse Avenue District Court, New Delhi has been considered and the case
mentioned in Para 1 may be transferred to the court of Ld. Presiding Officer,
Labour Court-111, Court No, 303, Rouse Avenue District Court, New Delhi.

3. Now, therefore, in exercise of powers conferred by Section 33 (B) of the
industrial Disputes Act, 1947 (XIV of 1947) read with Government of India,
Ministry of Labour, Natification No. S-11011/2/75-DK(IA) dated 14t April,
1975, the Industrial Dispute mentioned in Para 1 is withdrawn from the court of
Ld. Presiding Officer, Labour Court-V, Court No. 307, Rouse Avenue District
Court, New Delhi and the same is transferred to the court of Ld. Presiding
Officer, Labour Court-11l, Court No. 303, Rouse Avenue District Court, New Delhi.

4. Tt ig fyrther directed that the transferee Labour Court shall proceed with the
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\_/J./L.d. Pr. Principal District & Sessions Judge, Rouse Avenue District Court, New
Delhi.
2. Ld. Presiding Officer, Labour Court-V, Court No. 307, Rouse Avenue District
Court, New Delhi. i
3. Ld. Presiding Officer, Labour Court-111, Court No. 303, Rouse Avenue District
Court, New Delhi
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